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MINISTRY OF COMMERCE AND INDUSTRY ) '
(Department of Commerce) ‘
ORDER
New Delhi, the_ﬁiOth December, 2002

5.0. 1377(E).— Whereas, for the development of the export trade of India, certain proposals for
subjecting poultry meat and poultry meat products to quality control inspection and monitoring prior
lo export, were published as required by sub-rule (2) of rule 11 of the Export (Quality Control and
Inspection) Rules, 1964 in the official Gazette of India of Part II, section 3, sub-scction (i1) on
b 1.12.2001vide Order No.S.0.3259 dated 13.11.2001 of Government of India in . the Ministry of
Commerce and Industry, Department of Commerce; ‘

And, whereas, the objections and suggestions were invited from all persons likely to be affected
thereby within a period of thirty days of the date of publication of the said order in the Official
Gazette are made available to the public; ’

And, where as, the copies of said Gazette were made available to public on 14.12.2001;

‘And, where as, no suggestion or objection was received by the Central Government:

And whereas, it is necessary to maintain the highest quality standards and stipulate health
requirements that would encompass the standards prescribed at National/International leve!;

And whereas, health requirements should be laid down for the production, storage and transport of
fresh poultry meat and poultry meat products;

-y

S And whereas, in particular, it is important that rules be laid down governing the approval of
' establishments;

And whereas, it is important also that the health requirements to be met by fresh poultry meat and
poultry meat products be laid down; '

And whereas, it is the primarily responsibility of the processors to ensure that fresh poultry meat and
poultry meat products meet the health requirements laid down in this order;:

And whereas, the Competent Authority must by carrying out quality control inspection and
monitoring, to ensure that processors comply with the above mentioned requirements;

And whereas, the rules governing these quality control, inspection and monitoring must take account
of the demand of the intermational market;

And whereas, a random check must be made to detect the presencé of residues of substances liable to
be harmful to human health;
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And whereas, provisions should, therefore, be made for procedure of monitoring to ensure (hy
above conditions of equivalence with reference to the requirements of the importing countries;

. S:
And whereas, Central Government nominated Competent Authority to ensure the-Cffectivé,_ S¢
compliance of the quality standards in the country;

~-And whereas, the Central Government has formulated the order specified below for the said A

purpose and has forwarded the same to the Export Inspection Council as required by sub-rule
(2) of the rule 11 of the Export (Quality Control and Inspection) Rules, 1964;

2. Now, therefore, in the exercise of the powers conferred b
and Inspection) Act, 1963, (22 of 1963),
Inspection Council being of the opinion that
of the export trade of India hereby:

;
y section & of Export (Quality Control
the Central Government after consulting the Export

it is necessary and expedient to do so, for development

(a) notifies that fresh poultry meat and poultry meat products shaH be subjected to quality.
control and inspection prior to export; g

(b)  specifies the type of quality control and inspection in accordance with Export of fresh poultry-
meat and poultry meat products (Quality Control, Inspection and Monitoring) Rules, 2002 set
out in the type of Quality Control, Inspection and Monitoring which shall be applicable to.
such fresh poultry meat and poultry meat products prior to export. "

(¢) - recognises the specifications as sét out in Schedule appended to this order as the stand;ii;:(_i_'f
specifications for fresh poultry meat and poultry meat products; i

(d) prohibit the export of fresh poultry meat and poultry meat products by a unit in the cour;s’_e_;;
international trade unless it conforms to the standards applicable to it and is accompanied’

. . s 3 . A
a certificate stating that such unit Is approved and monitored by the Export Inspection

Agency established or recognised under section 7 ‘of the Export (Quality Control and
Inspection) Act, 1963 (22 of 1963); ‘

pouliry meat and poultry meat products to prospective buyers, the value of which shall nqt_ﬁ;{_éé_é'd
permissible limits as laid down in Exim Policy from time to time where no such provisions exist
the value limit of free sample(s) shall not exceed Rs.10, 000/-, :

4. In this order, fresh poultry meat and poultry meat products means poultry meat, including me
which is vacuum-wrapped or wrapped in a controlled atmosphere, which has not undergone ar
preserving process other than chilling or freezing; and poultry meat products means any poul
meat products further processed by means of drying, curing, smoking, cooking, frying, seasoning,
flavouring or by any other method of processing poultry meat akin to any of the above method,
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SCHEDULE

Specifications of fresh poultry meat and poultry meat products recognised as per Clause (¢) of
section 6 of the Export (Quality Control and Inspection}, Act 1963 shall be:

(a) National Standards of the importing countries or International standards laid down by Codex
Alimentanius Commission. :

OR .
(b) Contractual specifications agreed to between the foreign buyer and the exporters
provided the same is satisfying the health-and other requirements of the importing country:

(¢) In the absence of standards referred to at (a) or (b) above, the National Standard

g L

Specifications as notified and amended from time to time.

(d) In case of any fresh poultry meat and poultry meat products for which no standard is
available at (a), (b) and (c) above the standard formulated for these products by the Standing
Committee of the following members shall be made applicable;

1. Chairman, Agricultural and Processed Food Products Export | Chairman -
Development Authority, :

2. Agricultural Marketing Advisor to the Government of India Member

3. Director of Animal Husbandry, Government of Maharashtra Member

4. Director (Inspection & Quality Control), Member

Export Inspection Council
5. One représentative of Ministry of Food Processing Industries Member

6. One representative of Department of Animal Husbandryand ~  Member
Dairying, Ministry of Agriculture.

7. One representative of Venkateshwara Hatcheries Limited. Member

[F. No. 6/2/98-E1 & EP]
M.VP.C, SASTRY, Jt. Secy.
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NOTIFICATION
New Delhi, the 30th December, 2002

S.0. 1378(E).—In the exercise of the }'mwers conferred by sub section (2) of section 17 of the Export
(Quality Control and Inspection) Act 1963, (22 of 1963), the Central Government hereby makes the
following rules namely; ‘

I.

SHORT TITLE AND COMMENCEME-NT—— (1) These rules may be called the Export of

Fresh poultry meat and poultry meat Products (Quality Control, [nspection and Monitoring)
Rules, 2002.

(2) They shall come into force on the date of their publication in the Official ~ Gazette.

DEFINITIONS -- In these rules, unless the context otherwise requires, the following
definition shall be applicable:-

(a) “Act”® means the Export (Quality Control and Inspection) Act, 1963 (22 of  1963);

(b) “Agency” means any agency for quality control or inspectio'n',olr both established or
recognized under section 7 of the Act;

(¢) “Carcass” means the whole body of a bird of species .dom,sslé‘c.fowl, turkeys, guinea-
fowl, ducks and geese after bleeding, plucking and evisceration, wherein, removal of the
heart, liver, lungs, gizzard, crop and kidneys, sectioning of the.legs at the tarsus and
removal of the head, oesophagus or trachea shall be, opnonal

(d) “Certificate” means certificate issued under sui_)-secti'on' ('3j' of section 7 of the Act
stating that the commodity conforms to the conditions regarding quality control and
inspection; : -

(e) “Competent Aﬁthorify” means any one of the Export Inspection Aéenc'rt:s at Bombay,
P y p P A
Calcutta, Cochin, Delhi and Madras established under section 7 of the Act;

H “Conswnment” means a quantity of fresh poultry meat and poultry meat products for a
single delivery to one destination for processing by the food mdustry or intended for
direct human consumption; .

1
(2) “Council” means the Export Inspection Council established under section 3 of the Act;

ot

(h) “Coi#ntry of Despaﬁgh’:_’ means Indiei;
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() “Country of Destination” means the country to which Fresh poultry meat and Pou]tfy
meat products are dispatched from India;

. (j) “Establishment” means an approved slaughterhouse or an approved 'cuttmg pléni or an

approved cold store or an approved rewrappmg centre or a unit grouping together several
such establishments;

(k) “Means of Transport” means the freight carrying parts of motor vehicles, rajl
vehicles and aircraft and the holds of ships or containers for transport by land, sea or air;

() “Offals” means fresh poultry meat other than that of the carcass as defined in #{feven if it
remains naturally connected to the carcass, as well as the head and feet where these are

presented separately from the carcass;

(m)“Official Veterinarian” means the veterinarian designated by the Competent Authority;

(n) “Packing” the placing of Fresh poultry meat and poultry meat products in any form of
package;

(o} “Pre-siaughter health inspection” means inspection of live poultry carried out in
accordance with Annexure V -

(p) “Post mortem health inspection” means inspection of the slaughtered pouliry, after
slaughter, in a slaughterhouse, carried out in accordance with Annexure VII;

(@) “Fresh Poultry meat” means poultry meat, including meat which is vacuum-wrapped or -

wrapped in a controlled atmosphere, which has not undergone any preservmg process other
than chilling or freezing;

(r) “Poultry meat products” means any poulfry meat products further processed by
means of drying, curing, smoking, cooking, frying, seasoning, and flavouring or by any other
method of processing poultry meat akin to any of the above method; P

(s)** Potable water” means water that has been approved by State Health Authority  or

other Agency or Laboratory acceptable to the Competent Authonty as safe for drinking and
smtable for food processing;

(t} “Yiscera” means offal from the thoracic, abdominal and pelvic cavities and also, where
appropriate the trachea, oesophagus and crop.

BASIS OF COMPLIANCE :- (1) It shall be the primary responsibility of the processors
to ensure that the fresh poultry meat and poultry meat products intended for exports are
handled, processed at all stages of production, storage and transported under proper hygienic
conditions so as to meet the health requirement laid down under these rules and that the
product conforms to the specifications given in the Order by the Central Government under

section 6 of the Act,

The Competent Authority shall ensure that all the processors comply with-the - requirements

by regular monitoring of the plant as per the control measures prescribed in the Rule 4. For .

i e
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effective monitoring of the scheme, Council shall issue riecessary instructions in this regard
from time to time.

4. THE FRESH POULTRY -MEAT AND POULTRY MEAT PRODUCTS FOR
EXPORTS SHALL BE SUBJECTED TO THE FOLLOWING CONDITIONS:

(1) Any statutory restriction imposed by any State/Central Go'\rc_mmem with' respect to
commercial/environmental conservation measures from time to time shall strictly be adhered.

(2) They must come from live poultry inspected before slaughter in accordance with Annexure V.

(3) They must have been prepared in an approved plant, which complies with Annexure I, IT, 111
and IX. ‘

{4) They must have been prepared under hygienic conditions complying with

AnnexurelV, VI and X, ’

(5) They must have been inspected post-niortem in accordance with Annexure VII and have not
been found unfit for human consumption in accordance with Annexure VIIL

(6) They must have given a health marking and labelling in accordar = with Annexure XI on the
understanding that such marking is not necessary for carcasses that are to be cut in the same
establishment, ! -

(7) They must have been packed in accordance with Annexure XIII. '

(8) They shall be stored and transported in accordance with Annexure XII and Annexure X1V,

(9) The results of the various checks and tests are recorded and kept for presentation to the
Competent Authority for a period of two years. ‘ '

- (10) They shall meet animal heaith conditions for fresh poultry meat and poultry meat products in

accordance with Annexure XV

(11) The plant technologist shall have the professional qualifications in accordance with Annexure
XV, ‘

(12) Shall not have any residues of substances having a pharmacological or hormonat action, and of
antibiotics, pesticides, detergents and other substances in excess of the permitied levels fixed so as to
make it harmful or which- might alter-its organoleptic characteristics or make their consumption
dangerous or harmful to human health. ' ‘

(13) Tests for residues must be carried out in accordance with proven and scientifically recognized

methods and following Good Laboratory Practices.

(14) The Competent Authority may take the assistance of a representative each from Agricultural

and Processed Food Products Export Development Authority (APEDA), Department of Food

Processing Industries, Directorate of Marketing and Inspection (DMI), Bureau of Indian Standards

(BIS), Export Inspection Council (EIC) and representative of industry in the matter of approval of
processing plants. :

(15) Having satisfied itself that the plant meets the requirements with regard to the nature of the

activities it carrics out, the Competent Authority shall accord approval to such plant for a period of
one year.

(16) The Competent Authority shall draw up a list of the approved plants, each of which have an

official number and the Competent Authority shall furnish to appropriate authorities the list of
approved plants and subsequent change thereof.

(17) The inspection and monitoring of plant and packaging centres shall becarried out-regularly by

- the Competent Authority, whichshall at all times have free access to all parts of the plants, in order

to ensure that these rules are being observed. !
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(18) Models for Health Attestation and Health Certificates are given at Annexure XVII and XVIli

5. CERTIFICATION:-1) On request from the plant_ unit, the competent authority shalt i issue
-health certificate in the prescribed proforma after satisfying itself that the fresh poultry meag
and poultry meat products are processcd in approved processing plant havmg valid- approvai
number and after satisfying the relevant requirement.

(2) The Competent Authority shall also issue any other certificate on request from the

processor O exporter after satisfying itself that the requirements of the relevant standards are -

met; ;

6. FEE

1 A fee of Rs.5000/- shall be paid by the processor alongwuh the application for
approval of the poultry meat processing plant.

2 A fee at the rate of 0.2% of free on board (FOB) value shall also be paid by the

processor or exporter to the Competent Authority.

NOTE: The amount of fee for each condignment payable by the processor / exporter shall be
rounded off to the nearest’ rupee and, for this purpose, where such amount contains a part of a

rupee then if such a part. is.50 paise or more,. it shall be increased to the rupee and, if such_ -_

part is less than 50 paise, it shall be ignored.

7. WITHDRAWAL OF APPROVAL:- Competent Authority shall take appropriate action

including withdrawal of approval prescnbed above 1f the requlrements cease to be met.
8. APPEAL -

(1) An appeal shall be agamst -

(a) decision of the Competent Authonty Wthh is not accordmg the approval ,under sub- rule__

(16) of rule 4;
(b) refusal of Competent Authorlty to issue Health Cert:ﬁcate undet' Rule 5;

{c) deolsaon of the Competent Authonty mcludmc w1thdrawa1 of approval under Ru]c 7
- R

(2) any person aggneved by the decnsron of ae COmpetent Authority under sub rule (1) may prefer.

an appeal within .10 days of receipt of such decision to an Appeilate Authonty appomted by the
Central Government.

(3) The Appellate Authorxty shall consist of ﬁvc members appointed for the purpose by the Central

Govermnment. :
{4) At'least two- t‘mrds of the total membershlp of thc Appellate Authornty shall: consxst of non-
officials.
(5) The quorum for any meeting of the Appellate Authority shall be three -
(6) The Appellate :Authority shall endeavour to disposé of the appeal wathm ﬁﬂeen days from the
date of receipt of appeal.

(F. No. 6/2/98-El &EP]

M.VPC. SASTRY, Jt. Secy.
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;§ Annexure [

el din e

GENERAL CONDITIONS FOR THE APPROVAL OF ESTABLISHMENTS

Establistiments shall have at least:

1. Rooms where poultry meat is produced, worked on or stored and in areas and corridors
through which poultry meat is transported: IR

1.1 waterproof flooring which is easy to clean and disinfect rot proof and laid in
such a way as to facilitate the draining of water; the water must be channelled
towards drains fitted with gratings and traps to prevent odours.

WA R ST e e TR

1.2 smooth, durable, impermeable walls, with a light‘- coloured, washable coating
up to a height of at least two metres: in chilling or refrigeration rooms and in
1 stores the walls must be coated at least to storage height.  Wall to floor
; junctions must be rounded or similarly finished to avoid stagnation of water.
‘ 1.3 door and window frames in hard-waring, non-corrodible material and if of
N wood, with a smooth and impermeable covering on all surfaces;
) g 1.4 insulation'materials which are rot proof and odourless;
" 1.5 adequate ventilation and good extraction of steam;
g' 1.6~ adequate natural or artificial lighting, which does not distort colours;
1.7 a clean and easily cleaned ceiling; failing that, a roof covering with an interior
i surface which fulfils these conditions;
E 2, 2.1 As near as possible to the work stations, a sufficient number of facilities for
le & cleaning and disinfecting hands and for cleaning tools with hot water. Taps
E, must not bé  hand or arm-operable; R . '
‘ for washing hands, these facilities must have hot and cold running water or
% water premixed to a suitable temperature, ¢cleaning and disinfecting products
i and hygienic means-of drying hands. '
fer P 22 Facilities for disinfecting tools, with water supplied at not less than 82°C.
the ' '
3, Appropriate arrangements for protection against pests such as insects and rodents.
tral
4, 4.1 instruments and working equipment such as automatic’ equipment for working
Jon- on meat, cutting tables, tables with detachable cutting surfaces, containers,
‘ conveyor belts and saws, made of corrosion-resistant material not lable to
: taint meat and easy to clean and disinfect. Surfaces coming into, or capable of
the % coming into contact with meat, including welds and joins, must be maintained
: - smooth.
: EP]
ey
2w 6aTI02L-]
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10,

11

- Lavatories must not opén .‘dfrecﬁtrly on.to the work rooms. Wash basins must have hot

. near the lavatories;

4,2 corrosion-resistant "ﬁt'tingAs and equipment meeting hygiene requirements fy

- poultry meat handling,

- storing meat containers, in such a way that eithet the meat nor the
containers come into direct contact with the floor or walls; S

4.3 facilities, including suitably laid out and equipped reception and marshalling &
areas, for the hygiene handling and protection of meat during loading ang §
unloading;

4.4 special watertight non-corrodible containers, with lids and fasteners’ .{0

prevent unauthorized persons from féinoving things from them, for keeping
meat not intended for human consumption, of a lockable room for such poultry
meat if the quantities are large enough to necessitate this or if the poultry meat
is not removed or destroyed at the end of each worklng day; where such meat
is removed through conduits, these must be so eonistiucted and installed as to.
avoid any risk of contamination of poultry mieat;

4.5 rooms for the hygienic storage of materials for wrapping and packaging where
such activities are carried out in the establishment;

Refrigeration equipment to keep the internal térpérature of the poultry meat at the
levels required by these rules, This eitipment must include a system for draining off
water of condensation without any possibility of contamination of the poultry meat;

An adequate ‘pressur‘ized supply of hot potable water, Non-potable water pipes must
be clearly distinguished from those used for potable water. '

An adequate supply of hot pd_tablc water,
A liquid and solid waste disposal system which meets hygiene requirements; E

An adequately équipped lbqk@ble_r‘oom for the exclusive use of the veterinary service,
or siitable  facilities in the case of stores,

Féciiities enabling the ve'tf:riﬁary inspections prd{fided for in these ntles to be cgrried

out efficiently at any timg;

An - 2degiiate humber of changing rooms  with  smooth, waterproof; washable
walls and floors, wash basins, showers and flush lavatories so equipped as to protect
the clean parts of the bullding from contamination.

and col_& running water or water premixed to a suitable temperature, materials for
cleaning & disinfecting hands and hygienic means of drying hands. Wash basin taps
must not be hand-operable.. . There must be a sufficient number of such wash basins

l=a




the Pre-slaughter inspection Provided for in the second
Paragraph of point 2 of Annexure v of these ryjeg,

L3 gy evisceration and Preparation rogp, which jg large enough for SVisceration
0 be carried oy ; iently f;

LS a foom or space for collecting feathers unless thege are treated ag waste;

L6 Separate wésh basins ang Iavéton’es for stafr han'dh'ng live birds,

Annexure m

SPECIAL CONDITIONS FOR THE APPROVAL OF coLp STORES

I. __In addition ¢ the genera) requirements, stores ip which Pou!!ry neat is stopeg
'mi:_st have at'least: : o

LI 'si‘xfﬁéi‘ently large chi lling and refrigerating T00Ms which are €asy 1o clean apqg i
in which Poultry meat cap pe Stored at the required femperagyye,

1.2 4 fecording thezmometer Of Tecording tclethennometer for each Storage arca.
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HYGIENE OF STAFF, PREMISES AND EQUIPMENT IN THE ESTABLISHMENTS

()

I.  Absolute cleanliness shall be required of staff, premises and equipments;

" Potable water must be used for all pulrposes;'however, non-potable water may be used £

THE GAZETTE OF INDIA : EXTRAORDINARY [Paxr II—Ssc. 3G

Annexure IV

1.1 staff handling expoéed or wrapped pdultry meat or working in rooms and
areas in which such meat is handled, packaged or transported must in

particixlar wear clean and easily cleanable headgear, footwear and light-

coloured working clothes or other protective clothing, Staff engaged in

working on or handling poultry meat must wear clean working clothes at the

commeéncement of each working day and must renew such clothing during the

day as necessary and must wash and disinfect their hands several times during &
the working day and each time work is resumed. Persons who have been in §
contact with sick birds or infected meat must immediately afterwards carefully &

wash their hands and arms with hot water and then disinfect them. Smoking
is forbidden in workrooms and storerooms and in other areas and corridors
through which poultry meat is transported.

12 No animal should enter the establishments. Rodents, insects and other vermin

must bg systematically destroyed.

(.3  Equipment and instruments used for handling live poultry and working on .
poultry. meat must be kept cléan and in a good state of repair. They must be §
carefully cleaned and disinfected several times during the working day, at the |
end of the day's work and before being reused when they have been soiled. &

1.4 Crates for deii{féring poultry must be non-corrodible material, be casy to clean

and disinfect, They must be cleaned and disinfected each time they are
emptied. '

Rooms, instruments and working equipment must not be used for pufposes other than
work on poultry meat or meat preparations.or products unless they are cleaned and &

disinfected before re-use.

Poultry meat and containers thereof must not come into direct contact with the floor.

for steam production, fire fighting, cooling refrigeration equipment and removing waste ¢
feathers in the slaughterhouse provided that the pipes instatled for this purpose prectude £
the use of such water for other purposes and present no danger of contamination of §
poultry meat. Non-potable water pipes must be clearly distinguished from pipes used §
for potable water. g
Feathers and by-products of slaughtered birds unfit for human consumption must be§
taken away immediately,  The spreading of sawdust or any other similar substance on i
the floor of the workroom and poultry meat storage rooms is prohibited. -

R
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Detergents, disinfectants and similar substances must be used in such a way that
instruments, working equipment and poultry meat are not adversely affected. Their use

_must be followed by thorough rinsing of such instruments and working equipment with

potable water

Persons likély‘ to coﬁt‘aminatc poultry ‘meat are prohibited from working on it and
handling it. '

When recruited,’ any person working on and handling poultry meat shall be required to
prove, by a medical cerificate, that there is no medical impediment to such
employment.

Annexure V

PRE-SLAUGHTER HEALTH INSPECTIONS

1.1 the official veterinarian of the slaughterhouse may authorize the slaughter of a
consignment of poultry from a holding only, where:

1.1.1  the poultry intended for slaughter is accompanied by the health
attestation provided for in Annexure IV; or,

" 1.12 72 hours before the arrival of the poultry at the slaughterhouse he was
in possession of a document  to be determined by the competent
authority containing;

o relevant up-to-date information regarding the flock of origin,
in particular details taken from the holding's records
referred to in point 3.1 covering the type of poultry to be

. slaughtered.

¢ proof that the holding of origin is under the supervision
of an official veterinarian. _ ,

This information must be assessed by the official veterinarian prior to

deciding what measures are to be taken with respect to fowl coming

from the holding concerned, particularly the type of pre-slaughter

inspection. K 1 o

i

1.2 Where the conditions provided for under point 1.1 are not met, the official
veterinarian of the slaughterhouse may either postpone slaughter or - where
compliance with the welfare rules requires - authorize slaughter having first
carried out the tests provided for under 3.2, of this Annexure and must have an
official veterinarian inspect the holding of origin of the fowl concerned with a
view to obtaining this information. :

The pre-slaughter inspection referred to in 320f this Annexure may be carried
out at the slaughterhouse. '

The processor shail keep fora minimum of two years the records referred to in
point 3.1 of this Annexure for submission to the competent authority on
demand. :
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2. The owner, the person authonzed to dispose of the poultry or their representative
must facilitate the pre- slaughter inspection operatlon and in particular assist the
official veterinarian in any handling deemed necessary.

- The official vetérinarian must carry out the pre-slaughter inspection in accordance
with professional rules, in adequate lighting,

3. Pre-slaughter inspection on the farm of origin referred to in point 1 of this Anncxurc
~ shall comprise:

3.1 checking of the farmers' records, which must include at least the following,
depending on the type of poultry:

- day of arrival of the birds,
source of the birds,
number of birds, 7
- actual performance of the particular breeds (e.g.
weight gain),
- mortality,
suppliers of fooding stuffs,
type, period of use and withdrawal periods of feed additives,
- consumptlon of feeding stuffs and water,
- - examifiation and diagnosis of . the attending
veterinarian, togettier with any laboratory results,
- type of any medicinal product, with dates of
administration and withdrawal, given to the birds,
- date and type of any vaccines given,
- weight gain during the fattening period,
- results of any persons official health inspections
. of birds from the same flock,
- number of birds sent for slaughter,
- expécted date of slaughter;

3.2 the additional cxamination need to establish: diagnosis where the birds; -

3.2.1 -are suffering from a disease, which can be transmitted to humans or to
animals or are behaving, on an individual or collective basis, in such
a way as to indicate that such a disease may occur:

322 show disturbance of general behaviour or signs of sickness,
which may make the meat, nnﬁt for human consumption: '

33 regular sampling of water and (eed with a view to checkmg compliance with
withdrawal periods:

3.4 the results of tests for zoonotic agents.
4. At the slaughterhouse, the official veterinarian shall ensure that the poultry is

identified, and in particular check whether pouliry has suffered injury during
transport. In the event of doubnt conceming the identity of a- conmgnmenl of pou!try
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and where the poultry must undergo pre-slaughter health inspection at, the
slaughterhouse, In accordance with 1.3, the official veterinarian must examine each
crate if the poultry show the symptoms referred to in 3.2 above.

Where the poultry has not been slaughtered within three days of its examination and
ihe issue of the health attestation provided for in point 1.1.1; of this Annexure;
- where the poultry has not left the holding of origin, a new health atlestation must.

be issued;

- or, after assessing the reasons for the declay, the official veterinarian of the
slaughterhouse  shall authorize slaughter if there is no reason to prevent it, if
need be following a further examination of the poultry.

Slaughter for the purpose of human consumption must  be forbidden if the clinical
symptoms of the following discases have been established:

(a) ornithosis;
(b) salmonellosis.

The official vetérjnan‘an may, at the request of the owner of the poultry or of his

representative authiorize the ‘slaughter at the end of the normal slaughter .process

provided precautions are taken to keep to a mimmum the risk of spreading bacteria
and to clean and disinfect the facilities after the slaughter with the pouliry meat
resulting from the slaughter being handled as if it were meat declared unfit for
human consumption. :

The official veterinarian must:

71 forbid slaughter where he has evidence that the meat from the animals
concemned would  be unfit for human consumption; '

7.2 postpone slaughter were the withdrawal period for residues has not been
respected; »

7.3 ensure, with regard to clinically healthy poultry from a flock slaughter of
which is obligatory under a programme for the control of infectious disease,
that the poultry is slaughtered at the end of the day or under conditions such '
that any contamination of other poultry is avoided. '

The official veterinarian must immediately inform the competent authority of any
prohibition of slaughter, giving rcasons, and provisionally place the poultry affected
by that slaughter prohibition in safekeeping. :
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Annexure VI

HYGIENE REQUIREMENTS FOR SLAUGHTER AND THE HANDLING OF POULTRY

MEAT

1. Only live poultry may be brought into slaughter premises. As soon as they are brought

2,

3.

4,

5.

10

into those premises the birds must be slaughtered after stunning, except in the case of
slaughter according to religious rite.

Bleeding must be completed and carried out in such a way that the blocd cannot cause
contamination outside the place of slaughter.

Slaughtered poultry must be plucked immediately and completely.

Evisceration must be carried out immediately in the case of total evisceration or within
the period laid down in point 3 of Anhnexure VII in the case of partial or deferred
evisceration. Slaughtered poultry must be opened in such a way that the cavities and ali
the relevant viscera can be inspected. For this purpose the viscera to be inspected
may either be detached or left attached to the carcase by their natural connections. If
detached, they must be identifiable as belonging to a given carcase. i

_After inspection, the viscera, which have been removed, must be separated immediately
from the carcase, and the parts unfit for human consumption removed at once.

Viscera or patts of viscera remaining in the carcase must, with the exception of kidneys,
be removed entirely if possible, under satisfactory hygienic conditions.

It is forbidden to clean poultry meat by wiping with a cloth or to fill the carcase with
anything other than edible offal or neck offal from poultry slaughtered in the
slaughterhouse.

Ed

It is forbidden to cut the carcase or remave or treat the 'poultry meat befd_re the

inspection has been completed.

Detained poultry meat, on the one hand, and poultry meat declared unfit for human
consumption (not allowed for human consumption) and feathers and waste must be
removed as soon as possible to the rooms, facilities or containers and must be so handled
that contamination is kept to a minimum.

After-inspection and evisceration, poultry meat must be cleaned immediately and chilled
in accordance with the hygiene requirements to ensure compliance with the temperature
requirements laid down in Annexure XII as soon as possible.

Poultry meat to be subjected to an immersion chilling process in accordance with the
process described in point 11 of this Aunexure must inmediately afler evisceration, be
thoroughly washed by spraying and immersed without delay. The spraying must be
carried out by means of equipment, which washes both the the internal and external
surfaces of the ¢arcases efficiently ' ‘

25
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11.2

113

1.4

1.5

11.6

11.7

for carcasses weighing:
- not more than 2.5 kilograms at least 1.5 litres of water must be used per carcase,

. between 2.5 kilograms and 5 kilograms, at least 2.5 litres of water must be used per
carcase, '

- 5 kilograms or more, at least 3.5 litres of water must be used per carcasc.
11 ‘The immersion chilling process ust meet the following requirements;

the carcasses must pass through one or more tanks of water or of ice and water, the
contents of which are continuously rencwed.  Only the system whereby the carcascs are
constanily propelled by mechanical means through a counter flow of water is acceptable;

the temperature of the water in the tank or tanks measured at the points of entry ¢ad
exit of e carcasses must not be-more than 16°C and -4°C respectively;

it must be carried out in such a way that the temperature specified in the first indent
of point lof Annexure XIIis reached in the shortest possible time;

the minimum flow of water throughout the whole chilling must be: IR

- 2.5 litres per carcase weighing 2.5 kilograms or less.
- 4 litres per carcase wéighing between 2.5 kilograms and 5 kilograms.
- 6 litres per carcase weighing 5 kilograms or more.

If there are several tanks, the inflow of fresh water and the outfiow of used in each tank
must be regulated in,such a way as to progressively decrease in the direction of movement of
the carcases, the fresh water being divided between the tanks in such a way that the flow of
water through the last tank is not less than: ‘

- 1 litre per carcase weighing 2.5 kilograms or less,
- 1.5 litres per carcase weighing between 2.5 kilograms and S kilograms.
- 2 litres per carcase weighing 5 kilograms or more.

The water used for first filling itie tanks must not be inciuded in the calculation of
these quantities.

the carcases must not remain in the first part of the apparatus  or the first tank for more
than half an hour or in the rest of the other tanks for longer than is strictly necessary.

All necessary precautions must be taken to ensure that, in the event of interruptions of the
process, the transit time Jaid down in the first subparagraph is complied with.

290641028 i
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1.8 Whenever the equipment stops, the official veterinarian must satisfy himseif prior to the
setting in motion that the carcases still meet the requitements of this Order and are fit fo
human consumption.

F1.9  ecach piece of equipment must be entirely emptied, cleaned and disinfected whenever this' i
+ necessary at the end of the period of work and at least once a day;

110 calibrated control equipment must permlt adequate- and continued supervision of the
measuring and recordmg of:

- t‘ne water consumption during spray-washing before immersion.

I

- the temperature of the water in the tank or tanks at the poinis of entry and exit of
the carcases,

.’
.

- the water consumption during immersion,

- the number of carcases in each of the weight-ranges listed in 11 (d) of this
Annexuré;

11.11 the results of the various checks carried out by producer must be kept and submitted on
request to the ofﬁclai veterinarians;
- i .
"~ 11.12 the correct functioning of the chilling plant and its effect on the hygiene level shall be
evaluated by scientific methods, the contamination of the carcass with total and
enterobacteriacea bacteria being compared before and after immersion. Such companson

must be carried out when the plant is first brought into use and afier that perlodlcaliy and in L
any case each time any alterations are made to the plants. The functioning of the various parts I
must be rcgu]ated $0 as to ensure a satisfactory standard of hygiene. '
o 1
12.  Until the inspection has been completed, it must not be possible for carcases and offal not -
inspected to come into contact with carcase and offals already mspected and the removal, ¢
cutting or further treatment of the carcase is forbidden. £
13. It must mot be possible for poultry meat detained or declared unfit for human consumption or §
L
imedible by-products to come into contact with poultry meat declared fit for human :
consumptioti, ‘and the former must be placed as soon as possible in special rooms or §
containers and laid out in such a way as to a!(ond any contamination of other poultry meat.
14 The drawing and trussing, handling, further treatment and transport of poultry meat, L.
including offal, must be performed meeting all hygiene requirements. Packaged or wrapped
poultry meat must be stored in a separate room from exposed poultry meat. p
' the
col
dis
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i Anncxure VI
POST MORTEM HEALTH INSPECTION

1. The poultry must be inspected immediately after slaughter under adequate lighting,
As part of this inspection:
1.1 the following parts:

L.L1  the surface of the bird's body, excluding head and feect save where these are intended for
human consumption:

1.1.2 the viscera; and

; 1.1.3 the body cavities,
must be subjected to visual inspection and, where necessary, palpation and incision;
1.2 attention must also be paid to:
1.2.1 anomalies of consistency, colour and smell, in the carcases;
1.2.2 majér anomalies resulting from slaughtering operations;

123 proper functioning of the slaughter equipment.

RPN

1.3 The official veterinarian must in any event;

et aiat

1.3.1  subject to a detailed inspection a random sample of the birds rejected in the'post mortem
health inspection, the meat of which was declared unfit for human consumption in
accordance with rute 1 of Annexure VIII;

1.3.2 examine a random sample of birds taken from  the entire consignment which has
undergone the post mortem inspection, for an inspection of the viscera and the body
cavities;

1.3.3 carry out a spectal post mortem inspection of the poultry meat if there are other
indications that the meat from that poultry could be mnfit for human consumption.

2. In thecase of partly eviscerated poultty whose intestines ware removed immediately,
the viscera and the body cavities of at least 58 of the slaughtered poultry from each
consignment shall be inspected after evisceration. If during such inspection anomalies are
discovered in a number of birds, then all the birds in the consignment shall be inspected in
accordance with point 1. :

3 In the case of New York dressed poultry;

i e
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3.1 the post mortem health inspection in accordance with point I of this Annexure shatl take
place at least 15 days after slaughter, during which period it must be stored at a temperature
not exceeding +4 degree C; star

|

|

3.2 af the end of this period at the latest, it must be eviscerated in the slaughterhouse where 1
the |
|

|

|

slaughtenng was performed or in another approved cutting plant fulfilling the hygicne
requirements and be accompanied by the health certificate.

33 the pouitry meat must not bear the health mark refcrred to in Annexure X1 before the ; S.
evisceration referred to in point 3 (b) of this Annexure has been performed.

4. ‘The taking of samples to examine for residues must be carried out by spot checks and in

any case in the event of justified suspicion. In the case of examination for residues by
sampling, examination shall be carried out specifically for the following residues.

SL.No Residues Toletance £ 6
Level By EU
(microgms/
Kg)

4,1  Tetracycline Residue (total) 100

|

o

TOLERANCE LEVELS OF RESIDUES I'OR POULTRY STANDARD ' f
\

|

|

(including Tetracycline Hydrochloride,
Oxytetracycline Hydrochloride,
Chlorotetracycline)

4.2 Pencillins

a) Benzylpencillin 50
b} Ampicillin | 50 . .
(
¢) Amoxicillin ' 50
d) Oxacillin 300
e) Cloxacillin 300
f) Dicloxacillin _ 300
4.3 Tylosin ' 100
4.4  Amprolium - | }  Limits
Streptomycin Sulphate }  tobe
Streptomyecin Hydrochloride }  fixed




i

?
L.
a

!
i
1
;
1

o A e o O L L D T ST

{ v 1 3(ii) ) AT o THYE -1 TR ' 61

For expotts to the European Union, the residucs may be tested as per international

standards.

The obligation to examine for residues of substances with pharmacological action referred
to in Point 4 of this Annexure shall not apply to poultry from holdings under official

veterinary control where examination for those residues is carried out on the holdings of
origin. '

Where a disease is suspected on the basis of the pre-slaughter or post mortem
inspection, the official veterinarian may ask for the requisite laboratory tests to be carried
if he considers them necessary to substantiate his diagnosis or to detect substances with
pharmacological action likely to be present given the pathological condition observed.

In the event of doubt, the official veterinarian may perform the further cuts and inspections
of the relevant parts of the poultry necessary inorder to reach a definitive diagnosis.

The results of the pre-slaughter and post mortem inspections shal be recorded by the
official veterinarian and, where transmissible diseases are diagnosed, communicated to
the competent authority responsible for supervision of the holding from which the poultry
originated, as well as fo the owner of the holding of origin or his representative, who~
must take account of and keep such information and submit it to the official S

veterinarian carrying out the ante mortem inspection during the subsequent production
period.

Anr;exure VI

DECISION OF THE OFFICIAL: VETERINARIAN AT THE POST MORTEM
INSPECTION

1.1 Poultry meat shall be declared totally unfit for human consumption

where the post

mortem inspection reveals any of the following:

- generalized  infectious discase and chronic localization in organs
of pathogenic micro-organisms transmissible to humans. ,

- systematic mycosis and local lesions in organs suspected of having
been caused by pathogenic agents transmissible to humans ot their
toxins.

- extensive subcutaneous or muscular parasitism and systematic
parasitism.

- poisoning.

2

- cachexia,

- abnorma! smell, colour or taste,
- malignant or multiple tumours,

- general soiling or contamination,

- major lesions and ecchymosis,

R T - R s SREes
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-

- extensive mechanical lesions, including those due to extensive

scalding,
Is} .

- insufficient bleeding,

- residues of substances excceding the authorised standards or
residues of prohibited substances.(see Annexure-Vii Point 4)
- asciles. :
12 Pans of a slaughtered animal which show localized lesions or
contaminations not atiecting the health of the rest of the meat shall be
declared unfit for human consumption.

1J

The head separated {rom the carcase with the exception of the longue, comb, wattles and
caruncles and the following viscera, are excluded from use for human consumption:
trachea, lungs separated from the carcase in accordance with point 5 of Annexure VI,
oesophagus, crop intesting and gall bladder.

Annexure [X

PROVISIONS CONCERNING MEAT INTENDED FOR CUTTING

| The carcass shall be cut into parts and bone only in approved cutting rooms.

2. The operator of the plant, the owner or his representative must facilitate operations for
supervising the plant, in particular any handling which is considered necessary and must

place the nccessary facilities at the disposal  of the  supervisory service.

particular, he must be able on request to inform the official veterinarian responsible for
supervision of the source - of the meat brought into his cutting plant and the origin of the

animals slaughtered.

3. The poultry meat which does not fulfil the hygiene requirements of this Ordex “may not be
placed in approved cutting plants unfess placed in special storage areas; it must be cut up in
other places or at other times than meat which does fulfil those requirements. The official
veterinarian must at all times have access to all storage rooms and work rooms in order to

satisfy himself that the preceding hygiene provisions are rigourously observed.

‘| ,
4. Poultry meat intended for cutting must, as soon as it is brought in, be placed in the cutting
room and, until cut up, in the chilling or refrigerating rooms large enough for meat

reservation.

However, notwithstanding point 9 of Annexure VI, poultry meat may be transported directly

from the slaughter room to the cutting room.
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6.

In such cases the slaughter room and the cutting room must be sufficiently near to each other by
means of an extension of the mechanical handling system from the slaughter room, and cutting
must be carried out immediately. As soon as the prescribed cutting and packaging are
completed, the meat must be transported to the chilling room.

Poultry Meat must be brought intothe cutting, boning and wrapping rooms. As soon as cutting,
" where appropriate, packaging is-completed, the meat must be transported to the chilling room.

‘Except in the case of poultry meat cut while warm, cutting may take place only if the poultry
meat has rcached a temperature not exceeding + 4°C (Four degree centigrade).

Cleaning of fresh poultry meat by wiping with a cloth is prehibited.
Cutting must be carried out in such a way as to avoid any soiling of the poultry meat. Splinters

of bone and clots of blood must be removed. Meat obtained from cutting and not intended
for human consumption must be collected in the separate containers.

Annexure X

HEALTH MONITORING OF CUT POULTRY MEAT AND POULTRY STORED MEAT

1. Approved cutting plants, approved rewrapping centres and approved cold stores must be
supervised by th: competent authority.

2. The supervision provided for in point | must include the following tasks:

- supervision of the entry and exit of poultry meat, .
- health inspection of poultry meat held in the establishment,

-~ supervision of the cleanliness of the premises, facilities and instruments provided for

in Annexure IV, ,
and of staff hygiene, inicluding their clothing.

- any other supervision which the official veterinarian considers necessary for ensuring
compliance with .
this Order.
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1.1

1.2

2.1

3.1 The health Marking referred to in point 2.1 must be made:
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Annexure XI
HEALTH MARKING

Health marking must be carried out under the supervision of the official veterinarian, For

this purpose, the_latter shall supervise:

the heélth marking of poultry meat.:

lhc; labels and wrapping material when marked as provided for in Annexure X1ILL
The health mark must include:

for poultry meat wrapped in individual units or for small packages,

- on the upper part, the name of the con:'gning country India;

- on the lower part, Export Inspection Council / Export Inspection Agencies approval

number of the establishments.

The letters and figures must be 0.2 centimetres high:

for large pdckages, an oval mark at least 6.5 centimetres wide by 4.5 centimetres high.

‘The letters must be at least 0.8 centimetres high and the figures at least |
centimetres high. The health mark may, in addition, include an indication

enabling the veterinarian who carried out the health inspection of the meat to be

identified.

The material used for marking must meet all hygiene requirements and the
information referred to in 2.1 shall appear on it in perfectly legible form.

&

- on or visibly beneath wrappers or other packaging of individﬁaily packed
carcases. '

- on non-individually wrapped carcases by apposition of a seal or label, which

may be used only once.

- on or visibly bencath wrappers or other packaging of parts of carcases or offal

wrapped in small quantities.

3.2 The health marking referred to in point 2.2 must be made on large packages

containing carcases, parts of carcases or offal marked in accordance with 2.1 of this

L

Annexure. e

1

33  Where a health marking appears on the wrapper or packaging:

- it must be applied insuch a way that it is destroyed when the wrapper or
packaging is opened,
or

s

- the wrapper or packaging must be sealed in such a way that it cannot be re-used
ifter opening. .

2
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The health marking of carcases, paris of carcases or offal as provided for in point 3.1 of this

Annexure shall not be necessary in the following cases:

4.1

Consignments of carcases, including those which have had parts removed pursuant

" topoint 1.2 of Annexure VII, shall be dispatched from an approved

4.1.1

4.1.2

4.1.3

4.2

slaughterhouse to approved cutting premises for cutting therein subject to the
following conditions: = L E -

the large packaging containing the poultry meat should bear, on the external
surface, the health mark in accordance with the third indent of point 3.1 and with
point 3.3 of this Annexure. '

the dispatch office shall maintain a record of the amount, type and destination of
consignments dispatched in accordance with this Order:

the recipient cutting premises shall maintain a record of the amount, type and
origin of consignments received in accordance with this Order,

the heaith mark on the large packaging shall be destroyed when the large packaging
s opened in cutting. premises under the supervision of the official veterinarian;

the deslinat_i:dn arid intended uge of the consignment shall be'clearly indicated on the
external surface of the large packaging. : o

Consignméﬁts of ¢arcases, including t.'hose”._which have had paris _rem‘oﬁ'cd pursuz;nt to
point 1.2 of Annexure V1II, parts of carcases and the following offal; ‘hearts, livers

. and gizzards, shall be dispatched from an approved slaughterhouse or cutting
* préimises of rewrapping centre’ to  a‘poultry meat and pouliry meat product

establishment for treatment subject to the following conditionsi™

42,1 thelarge packaging containing the fresh poultry meat shall bear, on the

*'"'external surface, the healili ark in‘accordance with the third indent of pownt
31 and with point 3.3 of this Annexure;

-

" 422" e dispatch office shall maintain 4 fecord of thé'amount, type and déstination

of consighménts'dispatched in accordance with this Order.

423 " the recipiont poultry méht & 'povltry meat prodiict establishment shall

IHegarior -9

“inaintaiti 4 record of thet amodnt,’ type and ofigin ‘of consignments received
in accordance with this Order;
ot ib mreain Loninn BOTieg S

BdonEay il o,

42.4 when the fresh poultey fiatis intended for e in pouliry meat products,
the health mark of the large packaging shall be destroyed when the large
packaging is opened in an establishment under thé supervision of the '
competent authority. '

USRS DR

on the external surface of the large packaging. "~ - °

"42.5  the destination and intendéd use of the coﬁsighmgint shall ‘becleatly indicated
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Annexure XII
STORAGE
L. 1.1 After the chilling poultry'meat must be kept at a temperature which maynot any time
exceed +4 degree C.
1.2 Frozen Poultry meat must be kept at a temperature of -18 degree C.

1.3 Packaged poultry meat must not be stored in the same room as unpackaged poultry
meat. :

Annexure XIII
WRAPPING AND PACKAGING OF POULTRY MEAT

. 1.1 Packaging (for example packing cases, paperboard boxes) must fulfil all rules of hygiene,
and in particular:

(i) must not alter the organoleptic characteristics of
the poultry meat’
(iii) must not be capable of transmitting to the poultry meat substances’

harmfu! to human health;

(i) must be strong enough to ensure effective protection of the poultry meat
during transportation and
handling;

{2 packaging must not be re-used for poultry meat unless it is made of corrosion-resistant
materials which are easy to clean and has been previously cleaned and disinfected.

2. Where cut poultry meat or offal is wrapped, this operation must be carried opt immediately
after cutting and in accordance with hygiene requirements. '

3. Wrapping must be transparent and colourless or, in the case of coloured transparent wrapping,
designed in such a way as to_ leave the wrapped poultry meat of offal partially visible.

4.  Parts of poultry or offal séparated from the carcase must always be wrapped in a firmly
sealed protective covering satisfying the above criteria

5. Wrapped poultry meat must b.é, pa'cl'cage'd.
6. However, when wrapping fulfiils all the protectiv'e conditions of packaging it need not

be transparent and colourless and placing in a second container is not necessary
provided that the other conditions of point 1.1 of this Annexure are fulfilled.

7. Cutting, boning, wrapping and packaging operations may take place in the same room if the
nackaging is re-usable as described in point 1.2 of this Annexure or subject to the
foliowing conditions: :

i R o s
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71 the room must be sufficiently large and so arranged that the hygiene of the
operations is assured;

7.2 the packaging and wrapping must be enclosed ina sealed protective covering.
" jmmediately after manufacture; this covering must be protected from damage during

transport to  the establishment . and
stored under hygienic conditions in a separate room in the establishment;

7.3 the rooms for storing packaging material must be dust and vermin-free and have no air
connection with ~ rooms containing substances which might contaminate meat,
Packaging must not be stored oh the floor;

7.4 packaging must be assembled undes hygienic conditions before being brought into the
room:

1.5 packaging must be hygienically brought into the room and used withoutdelay. It
must not be handled by staff handling poultry meat;

7.6 immediately after packaging the poultry meat must be placed in the storage room.

The packaging referred to in this Annexure may contain only cut poultry meat.

e

Annexure X1V
TRANSPORT

I Fresh Poultry meat must be transported in sealed means of transport, designed and
equipped in such a way that the temperatures specified in  Annexure XIl are
maintained throughout transportation. :

2. Means of transport intended for transporting such Fresh poultry meat and poultry meal
products must meet the following requirements: "

2.1  their inside surfaces must be smooth and easy to clean and disinfect;

22 they must be provided with efficient devices for protecting the against insects

and dust and be
watertight.

3. Means of fransport intended for transporting meat may in no case be used for transporting
live animals orany products likely to affect or contaminate meat.

4, No other product likely to affect the hygiene or the poultry meat orto contaminate it may
be transported at the same time as the meat in the same Means of transport.

Packaged meat must be transported in separate means of transport from unpackaged
meat unless, within the same means of transport, an adequate physical separation 18
provided so as to protect unpackaged meat. ' :




_ THE GAZETTE OF INDIA : EXTRAORDINARY [Pai 1--Sec 3(ii)]

5. . " Fresh Poultry meat and pouliry meat-produgts;may. not transported in-a vehicle .or
contamer which is not clean and has not been disinfected. TR

6.~ The operator of the plant, the.owner or his. representative ensure that transport vehicles and
loadihg conditions are such. as to meet the hygiene requrrements of. this Annexure .

Annexure XV _ _'
PROFESSEONAL QUALIFI(‘ATIONS OF PLANT TECHNOLOGIST (S)

I. Only candidates who prove that they have:

1.1 followed a theoretical course, including laboratory demonstranons authorized by
the competent authorities.

1.2 received practical training under the superwsmn of an ofhclal veterinarian and the
practical training shall take place in slaughterhouse cutting plants cold stores and
inspection posts for poultrymeat for the pre slaughter mspectlon in a holding.

2. The plant technologist shall have the followmg theoretlcal knowledge/ training
2.1 for the inspection of holdings;

2.1.1  theoretical part
- familiarity with the poultry industry - organization, economic

significance,
production methods mtematlonal trade etc.
- anatomy and pathology of poultry,
- basic knowledge of diseases - viruses, bactena, parasites, etc,,
- momtormg for dlsease ancl usé ‘of - medlcmal produets.fva‘ccines and residue

'testmg,

- hygiene and heaith mspectlon : SR
welfare on the farm, durmg transport and at the slaughterhouse
" énvironmental'cohtrols - in bulldmgs on farms and m general

national and internationl rules; == LT A LT g
“consumer attitudes and quality cont_rol; _ '

R e s

' |~'-|

2.1.2 practlcal part .
ST Ciite to farmis of different types and- diffevent méthodsof reanng,
- visits to production establishments, S
- loading and unloading of measn of transport,
., - visitsto laboratones
AR vetennarychecks
- documientation,
- practical experience;

2.2 for inspection at slaughterhouses: 0 e e

220 theoretlcal part:’ B oL
_basic ‘knowledge Or anatomy ands physxology of slaughtered poultry,

- basic knowledge of pathology “of slaughtered poultry,

e s et e

PI
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- basic knowledge of palholegicalf}matomy of slaughtered poultry,
. basic knowledge of hygiene and in particular industrial hygiene, slaughter,
cutting ana o

storage hygiene and hygiene ofwork, ‘ . o
- knowledge of methods and‘p'rocedure for the slaughtet, inspection, praparation,

wrapping, packaing and transport of poultry meat,
. knowledge of the laws, regelations and administrative provisions relating

to the
carrying out of their work,
- sampling procedures;
29272  practical patt: f
- inspection and assessment Of slaughtered poultry,
. determination of poultry species through examination 0

poultry,
_ determination of a number of parts of slaughtered poultry in which

changes have occurred and comments thereon,
- post mortem inspection in a _slaughterhousc.
- hygiene control, ‘ . '
- sampling.

f typical parts of the

Annexure XVI

d from poultry, which has not been vaccinated against New

{. Fresh meat must have been obtaine
0 days preceding sle}ughter.

castle disease using an attenuated live vaccing during the 3

i A T o e b TR T -

1.1 comés from a holding;
1.2 which has not been placed under animal health restricted i connection with a poultry

o disease; ‘
1.3 which is not locate
Newcastle disease infection aréa; ‘ e

T T - o Foet y

)

d in an atca which has been declared an avian influenza oOr

AR

“an

2. During transport 10 ihe slaughterhouse it shall not come -into -contact with poultry suffering
from avian influenza or Newcastle disease; such transport through an area which has been

declared an avian infiuenza oF Newcastle discase; such transport through an area which has
been declared an avian influenza or Newcastle disease infected area shall be prohibited unless

major road or rail links area used;

3. Tt sha}l come from slaughterhouses in which, at the time of slaughter, no cas¢ of avian
o o influenza or Newcastle disease has been recorded;
5 ‘
4. Any poultry fresh meat which is suspected of having been contaminated at the slaughterhouse,
cutting plant or storage depot or in the course of transport must be excluded from trade ;

it shall be accompaﬁied by the health gtte,station provided forin Annexure XVIL
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Amnexure XVII
MODEL
HEALTH ATTESTATION (1)
for poultry transported from the holding to the slaughterhouse

Competent SEIVICE: ..ocooeeireeeranninieevenninene, NO2): oo

1. Identification of poultry -

Poultry species:
Number of poultry: -
Identification mark:
2. Origin of poultry
Address of holding of origin:

3. Des:t‘ihafion of ]‘Joultry

The poultry will be transported to the following slaughterhouse:

by the following means of transport: .....covevvvviierniiniiieens

4, Attestation

1, the undersigned, official veterinarian, attest that the poultry 'describJed above were
examined before slaughter onthe above mentioned holding at

(Place) 1 e, {Date):

---------------------------------

{Signature of official veterinarian)

(1) This certificate is ¥alid for 72 hours.

2) Optional.,

[
e

il
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Annexure XVIII

MODEL
HEALTH CERTIFICATE
FOR FRESH POULTRY MEAT (1)
‘ | A N 2 WRTI
Place of loading
Competent Authority

Reference ()

1. Identification of meat

Meat of . _
- g _ (Animal Species)

—Nature of Cuts : =

" Nature of packaging

Number of cuts or packages

‘Month(s) and year(s) when frozen

Net weight
2. Origin of meat

Address(es) and veterinary approval numbe(s) of the approved slaughterhouse (s)

Address(es) and veterinary approval number(s) of approved cutting plant(s)

Address (es) and veterinary approval number(s) of the approved cold store(s)

3, Destination of meat
The meat will be sent from

(place of loading)

to

(Country and place of destination)
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by the following of transport
Name and address of consignor
Name and address of consignee
(' ) Fresh poultry meat means, any part fit for human coﬂsumption of domestic animals of the
following species: . :
fowl, turkeys, guinea fowl, ducks, gees, quail, which have not undergone any preserving process;
however chilled and frozen meat shall be considered to be fresh meat. '
(* ) Optional \
In the case of rail, trucks and lorries, state the train number/registration number, in the case of _ \
aircraft the flight number, and in the case of boats the name and, where necessary, the number of the !,
container, fl
4. Altestation |
1, the undersigned, official veterinarian, certify that :
4.1 - the poultry meat described above,
- the packaging of the meat described above,
bear a mark proving ihat ;
- the meat comes from animals slaughtered in':éppfbiféd slaughterhouses
- the meat was cut in an approved cutting plant;
4.2 The meat has been passed as fit for human consumption following a veterinary _ |
inspection carried out o | o “ {
. - |
4.3 The transport vehicles or containers and the loading conditions of this consignment s ]

meet the hygiene requirements.

coooPlace:r oo ~Date oo

i

(Name and signature of the official veterinarian) :
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